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In the Central Administrative Tribunal

Case No :  Original Application No. 330, 00091 Of 2023

Rekha Rani APPELLANT

Vs

Union Of India And Others RESPONDENT

Date of Decision : 06-04-2023

Acts Referred:

Citation : (2023) 04 CAT CK 0014

Hon'ble Judges : Om Prakash VII, Member (J)

Bench : Single Bench

Advocate : Sunil Kumar Mishra, Chakrapani Vatsyayan

Final Decision : Disposed Of

Judgement

Om Prakash VII, Member (J)

1. Heard Shri Sunil Kumar Mishra, learned counsel for the applicant and Shri
Chakrapani Vatsyayan, learned counsel for the respondents are present.

2. At the outset, learned counsel for the applicant has submitted that the
applicant will be satisfied if the Competent Authority is directed to dispose off his
representation dated 10.04.2018 (Annexure A-7) within specified period of time.

3. Learned counsel for the respondents opposes the aforesaid prayer.

4. In view of the limited prayer made by learned counsel for the applicant, no
useful purpose will be served in keeping this O.A. pending. Therefore, without
entering into the merits of this case, the O.A. is disposed of at the admission
stage itself with a direction to the authority concerned amongst the respondents
to decide the said representation dated 10.04.2018 (Annexure A-7) moved by
the applicant by passing a reasoned and speaking order within a period of two
months from the date of receipt of a certified copy of this order. The order so
passed shall be communicated to the applicant without any delay. No costs.
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